2. Chief General Manager, Telecom.,

4, Director,

CORAM

dated 6.12.96 has been, in the interest of justice

~as 0.A.

®

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD| BENCH

AT HYDERABAD.

0.A.N0,36/97. - ' Date of order : 10,1.1997,
Between
Smt. M.Seetharamam . | .+ -Applicant

And

1. Member (Personnel),
Telecom. Commission,
New Delhi,

A.P,Circle,
Hyderabad.

3, Chief General Manager,
Coaxlal Maintenance,

Southem Telecom, Region,
Madras.

Coaxial Maintenance,
Southem Telecom. Region, :
Hyderabad. . » s Respondents

Counsel for the Applicant veoSmt. M.Seetharama
. Party in person.

Counsel for the Respondents ee «Shri N.R.Devaraj,
Sr. CGSC.

Hon'ble Shri Justice M.G.Chaudhari : Vice-Chairman
Hon'ble Shri H.Rajendra‘Prasad : Member(A)

Order
(Per Hon'ble Shri Justice M.G.Chaudhari : Vicé—Cha

The application received from the applicant b

2. The question raised by the applicant, namely
married daughter should be equally eligible for co
appointment when a married son can be congidered e
appeared worth consideration. Thé letter-cum-appl
shows that the applicant's husband died in harhess
The applicant has no son. She has three daughters
daughter is already married. The applicant, the:e

applied for compassionéte appointment to her secon

%ﬁﬁLff eeche2

Egot'presenth

{ rman)
y post

, treated -

that &
mpassionate
ligible,
fcation

on 29.9.93.
. One |
fofe,

d daughter.
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She has complained that the request has been arbltrarily

e 2 -

refused by the respondents, , !
3. A copy of the said application was serde on the

Sr. CGSC and the respondents have acted very pronptly
in this case end today itself Shry N.R Devaraj has placed

before us a cory of the letter of the Asst., Director-General

-(STN), Ministry of Communicationsg, Govt., of India addressed

to the Chief Genera] Manager, A, P .Telecom, Cchle“ Hyderabad

on the subject of request of the applicant for compassionate
appointment of her daughter Kum, K .Jogeshwar1' The said

letter shows that the case was considered by the High Power
Committee in detail ind the Committee- decided | to reject the

Fequest for the following reasons:. !
|

tion of the applicant who has stated that she is working.as a
teacher and would be retiring in the year 2002! )

'(2) The applicant is getting monthly family pension of
Rs,900/-.

(3) The applicant received Rs,2,59, 372/~ as pe%sionary

|
benefits of the deceased ;

A r'J_.fL . '
(4) The family has,resources and 1t cannot be said to be in

f 4
indigent conditions.
4, The principle behind compassicnate appointment 13 to
relieve the family of a deceasged employee from immediate
distress which logically means that where the family has
resources to maintain itself that principle would not apply.
That being the position in the instant case we eannct hold
that the respondents have acted arbitrarily or 1llegally

in rejecting the request of the applicant for compassionate

nter,
apointent of her dag fanily was in indigent
ghe case that the T8 of @ Qependent
\S‘\ﬁﬁﬁ Qgthtment o
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e

‘any occasion to deait, We are therefore of the v

ke be forwarded to the applicant for information.

HO¢J£

-3 .

for consideration, However the factual position

the rejection of the request is on the grouﬁd‘th
has'financial resources to maintain itself and i

distfessjand not that it is refused because the

- is sought in respect of a female member there do

Ny O B e, DY e R

no case is diaclosed calling‘for our interference
application therefore is liable to be re jected,

6. The O.A. is-accordingly rejected, A copy of

0

. raised by the‘applicant as already stated would h

ave called
being that

t the family
not in
ppointment

8 not arise
lew that

and the

this order

( M.G.Chaudhari

( H.Rajenfra/Prasad ) _
Vice-Chairman

Member(A) .

fo 25 e

T«
Dated: 10,1.1997,
Dictated in Cpen Court . A}Vﬁﬁﬁ-
. . TR A )
QN@K%@ Las i Jwn (J)cc
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A 0.A.36/97.

Te

1, The Mermber (FPersennel) ‘
Telecem,Commissien,
New Delhi.

2, The Chief General “gnager, Telecem, '
AapoCiICIQ, Hyderabad,

3. The chief General Manager,
Ceaxial Maintenance,

k
“euthern Telecem,2=qien, ‘
Madras,

4. “he Directer, Ceaxial Maintenance, |
seuthern Telecem,Regien,
Hyde.rabai.

5. Cne cepy te Mrs.M.Seetharamam,

Farty~in-persen, !
w/e K.,V.Ramana Rae,

308, Prabhat nagar, Guntakal . |
6. One C.PY te Mr-N.R-mVIaj, SIOCGSCOCAT.HYd. 3

7. One cepy te Library, CAT.Hyd.

8., One spare cepy.

pvm,




pvm,

. irdered/Rre jected.

1o order as to coss.
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COMPARED 3Y 4PPROVED BY

IN P CadTRaL ]‘aDI-.INIS’I‘RATIVE_ TRIBUNAL

HY ERAsaD BRiCH AT hYLERABAD

| N |

THE HON'3LE MK.o USTICE M.G.CHAUDHAKI

VICE~CHATIRMAN

AND
-L-__‘/

+HE HON'BLE MR.H.RAJENDRZ PRASAD
MEMBER( ADMN )

natea: |0 -\ -1997
&BER—Y KUDGMENT

.
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